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IN THE CENTRAL ADMINIbTRATIVE TRIBUNAL

JAIPUR: BENCH, JALPUR

Jaipur, the September @_E’iﬁo'&fi-

HON’BLE MR M L CHAUHAN MEMBER (JUDICIAL)

HOHﬁBLE MR J P SHUKLA MEMBER(ADMINISTRATIV ):

ORIGINAL APPLICATION NO. 492/2005 with MA 22572006

f;Rdnt Lal. Mpghwanshl son of Shri Bheru Lal Meghwansghi
.atdQEd ‘about 20 vyears, resident of Village & Post
Glrldla, The.‘ ohabpura, qutllct Bhiiwara. spirant -
ot '”qpp01ntment ‘to - the’ pest “of Postal Assistant,
gfhrough Departmental Compﬂtltlve Exaninations under.
ﬁDlLeut Reulultmnnt Quota. '

.abﬁy,gﬂvocate T Mr. C.B. Sharma
~<Applicant

T Versus

'ﬁThe Union of India through Sec ,ary, Departmgntggﬁi
Posts, Ministry of ' Communication % ,Informatiﬁh'
Technology, Dak Bhawan, Naw Delhl. '

;Prlnc1pal Chief Post Ma%t@r General, Baia

jasthan r1rcle,
". Ja1pur - 302007. . o

U)

:‘ﬂPQStjMaster Generalg_Rajaéthan Southern Region, Ajmen;f

. bupprlntendent of " EBost- Offices, Ajmer, Postal
,DlVl on,’ Ajmer. : o ' Lo
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Rakesh Kulhari son of Shri Hari Singh Kulhari, aged
about 23 vyears, resident of Village and FPost Ranasar,
Via, Dumra, District Jhunjhunu.

By Advocates: Mr. V.S. Gurjar (Respondents Nos. 1 to 4.)

2.

Mr. Pyare Lal {(Responcent NO. 5)

.Respondents

ORIGINAL APPLICATION NO. 532-A/2005.

Bal Krishan Sharma son of Shri Bhagwati Prasad Sharma
aged about 21 years, resident of Village & Post Khamor
Tehzil Shahpura, Distrcit Bhilwara. Aspirant for

appolntment to the post of Postal Assistant through
under Direct

Departmental Competitive Examinations
Recruitment Quota.

By Aclvocate : Mr. C.B. Sharna

wApplicant

Ver=us

The Unicon of India through Secretary, Department of
Posts, Ministry of Communication & Information

Technology, Dak Bhawan, New Delhi.

Principal Chief Post Master General, Rajasthan Circle,

Jaipur = 302007.

Post Master General, Rajasthan Southern Region, Ajmer.

Qg
all.

Divison, Ajmer.

Superintendent of Post 0Offices, Ajmer, Postal
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By Advocate: Mr. V.3. Gurijar

.. .Respondents

3. ORIGINAL APPLICATION NO. 533/2005

Suresh Kumar Suwalka sonn of Shri Ladu Lal aged about

21 years, resident of Village & Post MNarsinghpura

Tehsil Shahpura, Distrcit Bhilwara. Aspirant for

appointment to the .post of Postal Assistant through

Departmental Competitive Examinaticsnz nder Direct
ﬁ“ Recruitment Quota. ‘

By Advowcate @ Mr. C.B. Sharma

wmoApplicant

1. The Union of India through Secretary, Department of
Posts, Ministry of Communication 13 Information
Technology, Dak Bhawan, New Delhi.

2. Principal Chief Poust Master Gesneral, Rajzsthan Circle,
Jaipur - 302007,

p > Post Master General, Rajasthan Southern Reilon, Ajner.

4. Sr.. Superintendent ¢f Post Cffices

- ,  Alwmer, Poztal
Diviszon, Ajmer.

By Advocate: Mr. V.9. Guriar

.Respondents.

4. ORIGINAL APPLICATION NO. 546/2005

[a}]

Gajencra Kumar Sharma son  of Shei

x d Hanuman Prasadd
Sharma aged about 19 vyears, resident of ¥Village &

4
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Girdia Tehsil Shahpura, Distrcit Bhilwara. Aspirant

- for  appointment  to  the post of Poztal Assgistant

through Departmental Competitive Examinations under
Direct Recruitment Quota. :

By Advocate : Mr. C.B. Sharma
wApplicant

Versu

)]

The Union of India through Secretary, Department of
Posts, Ministry of Communication & Information
Technology, Dak Bhawan, New Delhi.

Principal Chie

“hief Post Master General, Rajasthan Circle,
Jaipur - 302007,

Sr.  Superintendent of Post Offices, Ajmer, Postal
Divismon, Ajwmer.

By Advocate: Ms. Dilshad Khan, Proxy counsel for

Mr. &.S.Hazsan,

. Respondents

5. ORIGINAL APPLICATION NO. 547/2005

Ladu Lal son of Shri Mool Chand Raigar, aged about 19
years, rasident of Village & Post Raszed Tehzil Kotri,
Distrcit Bhilwara. Aspirant Ffor appointment to the
post of Postal ssistant through Departmental
Competitive Examinations under Direct Recruitment
Quota.

By Aclvocate

Mr. C.B. Sharm=

weApplicant

b A

ot v g e, eI

o i oy

g v

Y



Versus

'xPosts, Mlnldtrv‘f‘of< ommunlhatlon &  Information

:'fTerhnology, Dak Bhawan, Naw Delhlu

‘;Prlnulpal Chisf DOut Maﬂter General, Rajasthan Circle,
ﬂialpur = 307007

-\_431qtdnt Dlrertor lRecru1tmentJ -0Office of Prin pdl-
jChlef Post Master Fennral A a]authan Circle, Jaipur.

.

'QBy;Aﬂybéates:ng. V}S.>Gurjar-:¢

pcpondpnta
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ORIGINAL APPLICATION NO 548/2005

Mohammpd Hus sain, Mansurl sen  of Shri . Sirajuddin

T ;¢7§f}_; Mansuri aged 19 .years, ~resident of  Village ‘& . Fost
i - Nandwai,  Tehsil Begu, - DlStLClt Chittergarh. Aspirant
N ;. for appointment ' to the- post of  Postal Assistant
y 'ﬂthrough anaLtmpntal Compptltlve “Examinations -under

leLQPt Replultmnnt Quota.

>Bylﬁgvbé§tgﬂ: MrL,C[B; Shq:mét

e . Yersus
nﬁThe Unlun of - India through Secr tarv Department o
fHOth,u Mlnlﬁtr S of.,,Fommvvl ion, & Inturmat Ne

v

pchnmlogy,, ak Bﬁ «an, Nﬁw_De¢h<.

Talpur fM?OOOO"

*Unidn of - India__through Secretary, Depgrtmeht- of -
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";Apglicahtl;
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3.

Sr. Superintendent of Post Offices, Kota Divisoh,
Kota.

_ByAAdvocate: M;. Gaurav Jain

.Respondents

. 7. ORIGINAL APPLICATION NO. 588/2005

* ' By Advocates: Mr. V.S. Gurjar

;By'Advocate : Mr.

‘Sunder Tal Suwalka son of Shri Ram Swaroop Suwalka

aged = about 23 years, resident of Village & Post

:-BaqhkhedalTEhsil Shahpura, -Distrcit Bhilwara. Aspirant

for appointment to the post of Pustal Assistant

‘through Departmental Competitive Examinations under
‘Direct.Recruitment'Quota, v

’ . -
C.B. Sharma

,>m.Applicant

- Versus

: :-The,.Union*,of India through Secretary, Department of

Posts, Ministry of ~ Communication & Information

_ Technology, Dak Bhawan, New Delhi.

. Principal Chief Post Master General, Rajasthan Circle,

‘Jaipur - 302007.

sr. Superintendent of Post Offices, Ajmer,  Postal

Divison, Ajmer.

-;Réspondents
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. No0.492/2005

ORDER

Per'Hon’ble Mr, M.L.Chauhan

By‘this-commén'éfdéf;.wg propose to dispose of
‘the afo;eééid OAs as the issug involved in these cases
isisimilar. There may be some minor differences here
and -there on. facts but without effecﬁing the main

question involved, we refer to the facts in OA -

2. Briefly stated facts of the case are that the

'respdndentsrinitiated recruitment process for filling

up various vacancies in the following categories:-

a) Postal Assiétants in Post Offices
b)?ostal Assistants in CO/RO

c) Postal Assistants in SBCO

d) Sorting Assistants in RMé

‘e) Postal Assistants in Army Post Ofifices

The adﬁertisement was 1issued vide Circle Office

letter No. Rectt/1-1/2003/II dated 11.8.2005 for the

" vacancies of Postal Assistant' and Sorting. Assistant

.for publication in the local news paper for the whole

- circle and the. said notification was published in

.- ‘Rajasthan Partika’-and ‘Dainik Bhaskar’ on 14.08.2005

and in”thé ‘Times of Tndia’ on 24.08.2005. The last

el

IR dated for‘-receipt~ of application was fixed as

31.8.2005. The recruitment to these vacancies was to

Ry




be made - in accordance with the Department of Posts
-(Postal Assisténts and Sorting Assistants) Recruitment
Rules, 2002 as amended from time to time. The
educational and other qualifications required for the
post was 10+2 standard or 12" Class pass from a
recognized university or Board of School Education or

Board of Secondary Education . with. English as

compulsory subject. There ié a note appended below the

rules that procedure. for recruitment shall be governed
by the instructions issued by the Department from time
to time. Consequently, the respondents wvide letter
dated 10.11.2004. (Ann.Al) circulated the revised
recruitment procedure | for the post of Postéi
Assistant/Sorting .Assistént. This procedure wés made
applicable for recruitment of 5 categories mentioned
abqve'_in' addition to Postal Assistant of Returned
Letter office. It is.,stipulated in. the revised
recruitment.procedure fhaf.the notification shéll be
issued centrally by the Circle in local or vernacular
news papers as determined by the Head:o0f the Circle.
vit was further.provided that the eligibility has‘to'be
seen on the " last date fixed 1in respect of the
applications. In order to give wide publicity for
vacanclies and to inform the candidates to apply for
the posts it was also stipulated that Employment

Exchange will  also be addressed. by the respective

Divisions/Units. The application has. to be' submitted

in the prescribed format. In the revised procedure
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'prescribed. for shorf -lisfing the  canaidates' it was
provided that the candidates will be short listed to
Vhthe extent of 10 times the nuﬁber of.vacancies. Iﬁ was
also made clear that the process'of recruitment will
be done on centralized bgéis.'At this stage, it may be
stated that though the procéss of recruitment4was to
be done on centralized basis,. while notifying the
'Vacancies, thg vacancies were shown on division basis
:3anaﬂi£.was-stated thaf abplication should be addressed
»#o the'person shown against_column_No,_lO; The last
'-défe of submissions of application was 31.8.2005.
Pursuant to the aforesaid notification/advertisement
issued in  the newspaper, the applicants applied. for

the post of Postal Assistant/Sorting Assistant by

submitting their applications in terms . of

édvertisement. Though the maip grievanée of the
applicants in theséﬁbAs is that the respondents were
not jﬁstified in conducting the examination unit-wise
'for the Vacancies‘ notified by - respondent No.2 ‘on
-centralized“basis'ahd_the_paper was also éet_out on
centralizeq basis, the applicant have also  pleaded
that the procedure of short-listing prescribed in the
reéruitment procedure is arbitrary and wviolating of

"Articles 14, 16 and 19 of the Constitution of India.

According to the applicants, by resorting to the said.

“-procedure viz. examination on -division/unit Dbasis
. persons’ who have obtained lesser marks than the

Egappliéants were allowed to appear in the examination
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whereas the applicants were held iﬁeligible to appear,
Which hés caused pfejudice to the applicants. Besides
this, the action of the respondents is arbitrary and
contrary to the rules/procedure prescribed vin that

behalf.

3. When the matter was listed for admission, this
Tribunal after noticing para 4 of the revised

recruitment procedure to the cadre of Postal

Assistant/Sorting Assistant as circulated vide.letter

dated 10.11.2004 (Ann.Al), which deal with short-
listing of candidates and also stipulates that process
of recruitment will be done on centralized basis,
granted ex-parte stay and the respondents were
'difected.-nbt to make appointment pursuant to the
examination conducted on 25.9.2005 till the next date.
The said étayﬁ was continued from time to time and

ultimately the same was modified on 8.3.2006 when the

application to that extent was moved by the official

réspondents. theréby sfafiﬁg that the' categéry of
Postal Assistant CO/RO, Postal Assistants SBCO and
Postal Assistants in Army Postal Services in the Chief
Post Master General, Jaipur were shortlisted on
centralized basis and the applicafions in respect of
Fategbries of Postal Assistant in the Post Office and

Sorting Assistants in Railway Mail Service ‘were

shortlisted on divisional basis. Thus, the grievance

'Lgif the applicants cannot be generalized and made

A e g,



applicable to all the categories of the recruitment

>process' and the stay is regquired ‘ to be

"-vacated/modified: Accordingly, this Tribunal modified

~the order, relevant wportion of which is reproduced

~below:-

“I have considered the submissions made by the learned counsel
for the respondents. Admittedly, the respondents have not followed
short listing of candidates on centralized basis in respect of
categories of Postal Assistants in Post Office and Sorting
Assistants in Railway Mail Services. Thus, in respect of these two
categories, the resporidents are restrained to fill up the vacancies.
Regarding vacancies in respect of remaining categories of Postal
Assistants in CO/RO, Postal Assistants in SBCO and Postal
Assistants in Army Mail Service in which the respondents have
conducted examination by short listing of candidates on centralized
basis, the respondents may declare the result and appointment, if
any, of the candidates in respect of the aforesaid categories shall be
subject to the decision of this OA. The Interim order dated
26.10.2005 shall stand modified to this extent. MA stands disposed
of accordingly.” -

4 '~ The respondents have filed reply. The facts as

s

stated above have not been disputed. The respondents
have Jjustified the 'procedure for short-listing in
terms of para 4 of the revised rec_:ruitinent _procedure

_"(-A‘rirfl..Al) . ,Hov\}ever} the . s‘ta'ﬁd taken by the respo_r'ldents

"“ig that it is for the competent authority to decide
”‘I"how_,to ofganize its services in the cadre of Postal
) Ass’:istant/Sor-ting | Assistant. .Th‘e compefent authority
o has taken a decision to recruit Postal
Azﬂix’ssi"stant/sbrting Assistant at regional lbasis and/or
- central ba%ig/circle basis’ éccording to the object of
a'céh"i'eving ,,éfficiency‘ in the service of the Postal
'-".De:i?f—;l‘rtl:mg.l;zt- ‘to  the general public. Thus, it was

_permi-ssible for the competent authority to resort to
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such method and the prescribed ppocedure as stipulated
in para 4 of recruitméﬁt>§fécedure Was followéd. if
may be stated that one Shri Rakesh Kulhari moved an
application No.153/2006-for impleading him as one of
the.respondents as he will be effected by the decision
in this. Accordingly, the said MA was allowed vide
order dated 2.2.2006 and he is impleaded as party

(respondent No.5) in the OA.

5. We have heard the learnéd counsel for the
parties and gone through the material placed on

record.

6. - Though the main challenge of the applicants in

these OAs is that the respondents have not followed

the procedure on centralized basis for short listing

the candidates as sEipulated in the instruﬁtions,
however, it 1is also pleaded that depriving the
candidates by way of'short listing through recruitmeﬁt
process. 1s alsd not justified in the eyes of law and
is also violgtive of prpvisions of Pqtiéle 14 and 16
of the Constitution of India.

6.1 So far as the cha'llen;ge made by the applicants
that procedure of short listing aé pfescribed in the
revised proéedure is violative of Article 14 and 16 of
the Constitution 1is concerned, the same cannot be
accepted in :view of the law laid down by the Apex

Court in the case of Union of India vs.

P
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T.Sundararaman, AIR 1997 SC 2418 whereby in para 4 the
. Apex Court has made the following observations:-

“4. The Tribunal has clearly erred in doing so. Note 21 to the
advertisement expressly provides that if a large number of
applications are received the Commissioner may shortlist
candidates for interview on the basis of higher qualification
although all applicants may possess the requisite minimum
qualifications. In the case of M.P. Public Service Commission v.
Navnit Kumar Potdar (1994) 6. JT (SC) 302: (1994 AIR SCW
4088), this Court has uipheld shortlisting of candidates on some
rational and reasonable basis." In that case, for the purpose of
shortlisting, a longer period of experience than the minimum
prescribed’ was used as a criterion by the Public Service
Commission for calling candidates for an interview. This was
upheld by this Court. In the case of Govt. of A P. v. P.Dilip Kumar
(1993) 2 JT (SC) 138: (1993 AIR SCW 848) also this Court said
that it is always open to the recruiting agency to screen candidates
due for consideration at the threshold of the process of selection by
prescribing higher eligibility qualification so that the field of
selection can be narrowed down with the uliimate objective of
promoting candidates with higher qualifications to enter the zone
of consideration. The procedure, thérefore, adopted in the present
case by the Commissioner was legitimate. The decision of the
Tribunal is, therefore, set aside and the appea! is allowed. There
will however be no order as to costs.”

The ratio iaid down by the Apgx Court in the case of
Sundararamaﬁ (supfa)a.is .sqﬁérely éppiicable 'to thé'
facts and circumstances of this case. In this case
also the department has received large 'number of
applications against the advertisement, as such, the
‘ procedure prescribed by the respondents vidé para 4 of
the administrative instructions for short listing the
candidates to the éxtent 10 times the number of
vacancies based upon the marks obtained in 10+2 level
examination cannot be said to be arbitrary in the
light of the rqtiq laid down by the Apex Court as

reproduced above.
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‘_7.' ~In or'derA to decide the issue whether it was
permissiblg for the_’resp‘on.dents‘ tp reso;t to s'horAt
listing the posts on centralized basis in respect of 3
catelgories and divisional basis in i"espect of two
other categories, it will be relevant to quote
relevant paragraphs of the revised recruitment

procedure for Postal Assistants/Sorting Assistants as

circulated vide letter dated 10.11.2004. It may be’

stated that this recruitment procedure is based on the
provisions contained in Department of Posts (Postal
Assistants and -Sorting BAssistant) Recruitment Rules,
2002 as amended from timg to ‘time. .In the aforesaid
rules, there is a note appended below column il which
is in the 'following terms: -
“Note- The procedure for recruitment shall be goveméd by the
a.dministrative instructions issued by the Department from time to
time.” . '
Para 2 of the letter dated 10.11.2004 through
)
which the revised recruitment procedure was circulated
provides that the said procedure will be applicable
for direc£ recruitment to théAfollowing grades: -
a) =~ Postal Assistant in Post Offices. |
b)  Postal Assistants in Circle Ofﬁc'els and Regional Offices.
c) Postal Assistants in Returned Letter Offices
d) Postal Assistants in Savings Bank Control Organization.
€). .  Sorting Assistants in Railway Mail Service.

f) Postal and Sorting Assistants in Army Postal service.

&)
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Para 4 of the revised procedure which deal with

- shortlisting of candidates reads as follows:-

..8..  Thus from the '_ext'racted"‘ portion’ which relates to-

“(4) Short listing of candidates:

- (a) The process of recruitment will-be done on centralized basis.
'(b) The candidates will be short listed to the extent of 10 times the number
of vacancies.

(c) The marks of 10+2 level will only be taken into account for the

purpose of short llstmg Weightage to the marks of 10+2 will be 40%
and a merit list of all the eligible candidates with 40% weightage will
be prepared. No: ‘bonus marks will be awarded for higher
qualifications.

(d) The vocational courses are not to be considered equivalent to 1-+2.
The candidates having qualification in vocational course after
matriculation will not be eligible.

(e) The short listed candidates will be issued with the hall permits and
addressed to appear for the written test.

- The procedure for. processing applications and maintaining recordsis
in Annexure-1V.”

2 the procedure to be -followed for recruitment to the

posts advertised,' it is clear that the procedure in
vogue at the relevant time was as circulated through

administrative instructions dated 10.11.2004 and said

. procedure - was 'applicable to the aforesaid six

Acategories of the posts- . and in terms of para 4(a), the

‘_plrocess of‘recruitment was“to be done on centralized
"t'as_is. It is also not ‘disputed that as against six
-clateg'ofiesa mentiof_led aboVe, the respondents circulated
the | vacanciés o't Postal "As'sistant/'Sort'ing Assistant

'~'a§é‘inst - fiilfe categ'ories' of posts - (except ©Postal

"f:'.'A""ssistant in Returned -Lét’ter Office). The respohdenté

-have admitted that  short listing in respect of the

categories of the posts namely (i) Postal Assistant in

- g o e
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Circle Office and Regional Office (1i) Postal
Assistant 1in Savings Bank Control Organisation and
(iii) Postal Assistant in Army Post Offices weére short

listed in the office of Chief Postmaster General,

Rajasthan Circle} Jaipur on 'circle basis ‘being the

circle cadre whereas in respect of Postal Assistant in

post offices and Sorting Assistant in Railway Mail

Service short 1listing was done in the concerned

division being divisional cadre. The question which
requires our consideration in this case is whether it
was permissible for the respondents to resort to such
procedure in the face of recruitment procedure as
cirgulated vide letter dated 10.11.2004 (Ann.Al).

According to us,- the action of the respondents is

contrary to their policy decision and thgs not legally

sustainable. This stand has been taken Dby the
respondent only to juétify their illegal and afbitrary
action and cannot be accepted. From the letter dated
10.11.2004 (Ann.Al), it 4is clear that the revised

recruitment procedure & for. Postal Assistant/Sorting

- Assistant was made applicable to all the categories of

posts which were advertised by the Department. Para 4
(a) of £he revised procedure for recruitment of the
aforesaid posts in no ;ertain terms stipulate that the
process of .recruitment will. be done on éentralized
basis. -It was not upon for the respondents now to make

distinction that the category of Postal Assistant in

,Léz/Post Offices and Sorting Assistant in Railway Mail

!
{

© arm s s

&)




et oy

LG T KN
b2 o
oo

KT

17

Servicé afe diviéional cadre whereas in respect of
other three'categorieé”thé'éédré is circle cadre, as
such; short listing was done on cigcle level. In case N
there were two types of cadres prevalent in the Postal -
Departmeﬁt, it was open for them to provide short
listing of .the candidates on centralized basis and
divisional | basis and in that evehtﬁality the
departmént could have issued administrative
instructions regulating the recruitment procedure at i
.divisional level in respect of Postal Assistant in i
Poét Offices and S&rting’ assisfaﬁts in Rgilway"Mail
Service and short. liétiﬁg “on centralized basis in’
respeét-of other cadres. Theré is no such provision-in
the revised recruitment procedure for Postal
Assistant/Sorting Assistant as circulated vide letter
dated 10;11.2004 (Ann.Al). Rafher, there is a specific
g provision that revisgd recruitment procedure shall be
made applicable for direct recruitment to all the
categories of posts. Thus, we see IO force in the
submiésipné made by the learned counsel for the
respondents. Thus, on the bésis_of revised_recruitment
procedure .pre5cribed. féf -Postal. Aééistant/Sorﬁing
Assistant as circulated vide letter dated 10.11.2004
(Ann;Al) it was not permissible for the respondents to
resort to two different procedures thereby resorting :
for short 1listing the candidates on centralizéd basis o ?T
iﬁ respect of three categories- and resorting to short

listing of candidates on divisional basis in respect

4,
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of two other categorles which 1s violative of Article

'14 and 16 of the Constltutlon It may be stated that.
-fa!,f..t'evr Ar,trc‘l-e 14 s’preaﬁd»:'i‘ts-‘ w_i.ng's.g’ in the field of
a_dn:linistrati've law following what was princlpally held
ln' Man_eka Gandhis case (AIR) .1978 SC 591, 4no stand can
Abe taken by any adm1nlstrat1ve authorlty that 1t can
.act- 'arbitrarlly._ Indeed, _- '_eyen_'be'fore the '_dec_j.sion in
' ;Maneka '-G_'andhi'-{’-s case, law uas~ _that no adlnlnlstrative

authorltyhas abso-lute_ ‘discretion to declde a matter
w1th1n its competence the-;way' it chooses, as uas done

in the J.nstant case by 1gnor1ng the mandate of pol:Lcy

: dec151on whlch prescrlbes procedure for recrultment Jof -
Postal ASSJ.stant/Sortlng Ass;Lstant and whlch pollcy

dec151on was framed pursuance to recrultment . and

pro'moti«o:n- rules for the post of Postal"‘Asfsi;stant
' ff-ramedfl_ in exercise  of po_wers 'conferr‘ed"un‘der,prOV'is’o
to Article 309 of the .Constitution.

St s L t

9 Acc,o,rd_i'ngly", these.“.O,As _are -partl-y alloWed The )

_'_i' examlnatlon "conducted by the respondents on- 25 9. 2005
’so far 1t relates to the category of Postal A551stant

lIl Post Offlces and Sortlng A551stant in. Rallway Mall

flce where the short llstlng wast. done on lelSlonal

"l'B?afs‘rs is here_by quashed.‘ The respondents are ‘directed
_t"o?";-’conduct the exalﬁinat":lon in respect of aforesaid

: %}Figféddriéé Strictly-inlaccordahcé with para 4 ‘of the

rev1sed recrultment procedure for the post of Postal

'{,'As_sz_stant/Sortlng Ass1stant as c1rculated v1de letter

-
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dated 10.11.2004 (Ann.Al) on. centralized basis by

resorting to fresh scrutiny of. applications received.

.

10. The above 0OAs shall stand disposed of

accordingly with no order as to costs.
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S % - SHUKLA) (M.L.CHAUHAN)
- Member (ADMV) Member (JUDL)
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